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A Bodal Chemicals Ltd.

COLOURS. INTEGRATION. INNOVATION.

PCB ID: 21752
Dated: 12/04/2022

To,
%ﬂ‘ﬁ Head Vadodara,

ujarat Pollution Control Board,
“Paryavaran Bhawan”, Sector-10A,

Gandhinagar (Gujarat)

Dear Sir,

Kind Attn: Mrs. D.P.Shah Mam
Sub: Revocation application for Closure Direction Notice dated 08/04/2022
Ref: Outward No.: 658506 dated 08/04/2022

In continuance with your letter as mentioned above we would like to first apologize for the circumstances.
Also we would like to put our request as followings for your kind consideration please:

e We have installed flow measurement devices as guided by you during mentioned visit so that
effluent generation can be recorded at each & every strategic stage. Its photographs are attached
herewith as Annexure-A for your ready reference.

e We at Bodal Chemicals Ltd. value the principal reduce-reuse-recycle principal. Hence, from H-
Acid & V.S. manufacturing, we try to reduce washing water consumption and washing effluent
maximum possible for production and many other possibilities are continuously being explored
by regularly upgrading process technology based on R&D to reduce resource consumption as
well as waste generation. So effluent generation is recorded based on our generation.

Also we have now installed end-to-end flowmeters at each place as guided by you and we will
also maintain record of the same, which will be available for verification at any point of time.
That please take a note.

e As per your precious guidance we have now installed flow meter at spray dryer feed point for
concentrated effluent. Its photograph is attached as Annexure-B.

e As per your precious guidance we have now installed flow meter at intermediate effluent storage
tank to MEE feed for concentrated effluent. Its photograph is attached as Annexure-C.

e As permitted in consent to operate number AWH: 111308, final treated effluent from our sister
concern unit namely Bodal Chemicals Ltd. Unit-VII (Sulphur Division) is discharged through
common sump between both the units (i.e Bodal Chemicals Ltd. Unit-VII @ 452 KL/Day and
Unit-VII Sulphur Division @ 475 KL/Day) to ECP Channel confirming disposal standards. Also
our VECL Membership @ 949 KL/Day is there which indicates the same. We are attaching CCA
copy of Bodal Chemicals Ltd. Unit-VII (Sulphur Division) and VECL membership certificate as
Annexure-D for your ready reference please.

Hence, the quantity mentioned in discharge records includes total effluent disposal from both the
units’ i.e Bodal Chemicals Ltd.: Unit-VII and Unit-VII Sulphur Division.
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e 3-way valve is connected with collection tank as guided by you. We herewith attach its
photograph as Annexure-E for your ready reference please. As per VECL guidelines, we had
provided final discharge return line into our final discharge tank. Now, as per your guidance, we
have taken final discharge return line to retreating tank.

e We would like to put into your view that OCMS system is installed, operated, maintained,
preventive maintenance, password protected system solemnly managed by VECL. And hence its
totally temper proof system. That please take a note.

e We are willing to install RTOM before our discharge, we have communicated same to VECL by
email as well. Attaching its copy as Annexure-F for your ready reference. We have also
communicated the same with OCMS vendor namely Aaxis-Nano, received Quotation from them
and we have also placed order for installation of OCMS before final discharge. PO is attached as
Annexure-G.

e The auto sampler with OCMS is operated and sampled by VECL solemnly, wherein we are not
allowed to operate or open it. Hence, it was in idle condition during visit.

e IOT valve for final effluent discharge line of VECL is applicable for industries having periodic

(fixed timing) discharge. Whereas we are having membership for 24 hours discharge. Hence, IOT
valve is not applicable to us. That please take a note.

In continuance please find enclosed here with A Bank Guarantee for Rs 20, 00,000/-
(Rupees Twenty Lacks only) vides BG Instrument No: 503501GL0003022 Dt: 12/04/2022
in favor of you draw at “Union Bank of India, Ashram Road Ahmedabad “as Annexure-0O.

Based on above clarification we would like to request your good-self to kindly take a note of above
clarifications and be humble to us. We have installed all required systems as guided by you. We
assure you that we will firmly abide to GPCB guidance time to time.
Please consider this reply in a positive & hopeful way and consequently we humbly request you to
consider our explanations on your higher side and oblige us by providing us revocation order at
carliest and be humble to us.

Yours truly,

For: Bodl\ micals Limited
Dire uthorized Signatory

Enclosure: As mentioned above

CC: Regional Officer, GPCB-Vadodara, Gujarat

HEAD OFFICE :

Tel © +91 - 99099 50855 PLANT OFFICI
ANT Ol ; lel: 491-9
Plot No. 123-124, Phase-1, +91 - 99099 50856 UNIT - VII ) +91 - 93833 2822%
G.LD.C, Vatva, Ahmedabad-382 445, info@bodal.com Plot No. 804, Village : Dudhwada, 1 1011 - ;
Gujarat, India. Ta. : Padra - 391450. -mall - info@bodal.com

www.bodal.com
CIN No. : L24110GJ1986PLC009003



294 ®

V 4

®
Bodal Chemicals Ltd.
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Enclosures:

Annexure— A: Photographs of flow measurement devices at each & every strategic stage

Annexure— B: Photograph of flow meter at spray dryer feed point

Annexure-C: Photograph of flow meter at intermediate effluent storage tank to MEE feed for conc. effluent
Annexure-D: Copy of Bodal Chemicals Ltd. Unit-VII (Sulphur Division) & VECL membership certificate
Annexure-E: Photograph of 3-way valve connected with collection tank

Annexure—F: E-mail communication with VECL

Annexure-G: PO copy of Aaxis-Nano for OCMS installation before final discharge

Annexure—H: Format of Application for Revocation

Annexure-I: 2 Nos. of Notarized Undertaking.

Annexure-J: Form-20

Annexure-K: Form-21

Annexure-L: Env Auditor’s acknowledgment letter

Annexure-M: Copies of CC&A and its Amendment

Annexure-N: Copy of Closure order.

Annexure-O: A Bank Guarantee

Annexure-P: Copy of CETP Certificate

Annexure—-Q: Copy of TSDF Certificate.

Annexure-R: Copy of CHWI Certificate
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Annexure - A

Photographs of Flow Measurement Devices at various effluent handling
locations

At B-Napthol Plant
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At VS Plant At MEE - Spray Dryer
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At final Discharge Line
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Annexure - B

Photograph showing flowmeter installed at MEE Spray Dryer
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Annexure - C

Photographs showing flowmeter installed at intermediate tank — MEE Feed
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B Napthol Plant — Effluent Generation Flow meter
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

e —— Sector-10-A, Gandhinagar 382 010
G basl oy Phone : (079) 23222425
b\ | (079) 23232152
GPCB Fax : (079) 23232156
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- {Nianagument And Transboundary Movement; Rules-2016 framed under the
Enviromment (Protection) Act-1986.This Board is empowered io grant CC&ZA.
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GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN

e Sector-10-A, Gandhinagar 382 010
ol B i B Phone : (079) 23222425
W (079) 23232152
GPCB Fax : (079) 23232156

discharged into the ECP channel and shall be ulti¥8HSéveyed WpoRCRQOV.IN
estuary of river Mahi.

4.5.  Sewage shall be disposed of through septic tank/soak pit system.

5 CONDITIONS UNDER AIR ACT 1981:

5.1  The following shall be used as fuel.
Sr. No. | Fuel Quantity |
1. Diesel 100lit/hr
[ 2. Waste Steam ---
52  The applicant shall install & operate air pollution control system in order to
achieve norms prescribed herewith.
53  The flue gas emission through stack attached to D. G. Set shall conform to the
following standards:
Sr. Stack Stack APCM Parameter Permissible
No. | Attached To | Height Limit
1. D.G. Set As per Acoustic | Particulate | 150 mg/NM®
(750KVA) condition Measures | Matter
no. 5.10 (a) SO 100 ppm
i NOy 50 ppm
5.4 The process gas emission through stack/vent attached to various reactors, process
vessel shall conform to the following standards:
Stack | Stack Attached | Stack | APCM | Parameter | Permissible
No. |To i Height Limit
1 Vent from final | 50 Alkali SOz 1.5kg/MT of
absorption tower | Meter | scrubber Acid 100% conc.
in sulphuric acid mist/ So; | Sulphuric acid |
plant production
50mg/NM3
2 Vent of HCI 30 Two stage | HCL * 20mg/NM?
scrubber in CSA | Meter | scrubber i
plant i
3 Oleum and CSA | 11 H2804 Acid mist/ ; 50mg/NM’
plant storage tank | Meter | scrubber SOs i
4 HCL Scrubber | 11 Water HCL 20mg/NM?
Meter | scrubber |
5 CPT Scrubber- 20 Chloro HCL 20mg/NM® |
CSA plant : Meter | scrubber |
: followed H
| by alkali :
i scrubber
6 Sulphuric acid i 11 Alkali SOz 1.5kg/MT of
storage tanks i Meter | scrubber Acid 100% conc.
mist/ So3 | Sulphuric acid -
; production |
’ : . 50mg/NM3
crcepasne  clean Gujarat Green Gujarat Sl
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5.6

5.7

5.8
5.9

5.10.

305

7 Catalytic 15 Alkali S0, | 40mg/NM?
convertor of SDC ; Meter | scrubber '
reactor for TC ‘
product (new) ‘

Stack monitoring facilities like port hole, platform/ladder etc., shall be provided
with stacks/vents Chimney in order to facilitate sampling of gases being emitted
into the atmosphere.

The concentration of the following parameters in the ambient air within the
vremises of the industry and a distance of 10meters from the source) other than
the stack/vent) shall not exceed the following levels. Applicant shall comply with
the National Ambient Air Quality Standards notified by Central Pollution Control
Board, New Delhi time to time under the provision of the Environment
(Protection) Act-1986.

Parameter Permissible  Limit | Permissible Limit 24
Annual Hrs. Average
Particulate matter-10[PM10] | 60Microgram /m’ 100Microgram /m’
Particulate'matter-2 s[PM2.5] | 40Microgram /m’ 60Microgram /m®

Sulphur Dioxide 50Microgram /m’ 80Microgram /m’
' Nitrogen Dioxide 40Microgram /m* ' 80Microgram /m’
"HCL — 200Microgram /m’__|
| Cly | -—- * 100Microgram /m* |

The applicant shall provide portholes, ladder, platform etc at chimney(s) for

monitoring the air emissions and the same shall be open for inspection to/and for

use of Board’s staff. The chimney(s) vents attached to various sources of
emission shall be designed by numbers such as S-1, S-2, etc. and these shall be
painted/ displayed to facilitate identification.

There shall no any fugitive emission and/or odour pollution due to manufacturing

activities and ancillary operations. Adequate measures shall be taken thereof.

The Industry shall take adequate measures for control of noise levels from its

own sources within ihe premises so as to maintain ambient air quality standards

in respect of noise to less than 75 dB(A) during day time and 70 dB(A) during
night time. Daytime is reckoned in between 6 a.m. and 10 p.m. and nighttime is

reckoned between 10 p.m. and 6 a.m.

D. G. Set standards:- The flue gas emission through stack attached to D. G. Set

shall conform to the following standards.

a) The minimum height of stack to be provided with each of the generator set
shall be H=h + 0.2 (KVA) ', where H= Total stack height in meter, h= height
of the building in meters where or by the side of which the generator set is
installed.

b) Noise from DG set shall be controlied by providing an acoustic enclosure or
by treating the room acoustically, at the users end.

¢) The acoustic enclosure or acoustic treatment of the room shall be designed
for minimum 25 dB (A) insertion loss or for meeting the ambient noise
standards, whichever is on the higher side ( if the actual ambient noise is on
the higher side, it may not be possible to check the performance of the
acoustic enclosure/ acoustic treatment. Under such circumstances the

GPCB ID-33329 Page 4 of 7
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010

Phone : (079) 23222425

(079) 23232152

GPCB Fax . (079) 23232156

p;'rfonn.an‘cc may b2 c,‘h‘eg}:cd +or qa‘fg;‘ reduction \iggbsiteral smbigngpelsigov.in
luvel, preferably. in the night iirac). The measurensint for insertion loss may

bedoue acdifferent points at 0.5 m from the acoustic enclosure/reony, snd the
averaged.

d) ‘The D.G. Sct shall be provided with proper exhaust mufiler with insertion
loss of  inintinuei 25 dB (A).

e All efiorts shall be made to bring dowi the noise level due o the .G Set.
ouisidz the premises, within the ambient noise requirements by proper sitiing
and control measures. v

1) lInstaliation ¢f a D.GSet mwust De sivicly in compiiaaz: with the
récommendstions of the D.G.8¢! raanufacturer,

g) A proper routine and pieveniive mainienance procedurc jor the D.G.Set
should > sei” and followed in consultation with the DG Set manufacture
which would Lelp prevent noise levels of the DG St fiom deteriorating with
use.

6. GENERAL CONDITIONS: -

9.1 Auny change in personael, equipment or working conditions as meniioned in the
consenus form/order should inmmediately be iniirnated to this Board.

0.2 Applicant stiell also comply with the general conditiong given in unnexurd- 1.

3.5 ifiths producsiprecess falls in SCHEDULE] or i of the Environmen:ial Audit
Scheme, as specified in the order dated 13/3/97 of Hon. High Court ir MCA
NO.326/97 in SCA No.770/95, the applicant shall also abidé by the said sehure.

7. AUTHORIZATION UNDER HAZARDOUS AND OTHEXR - WASTE
(MANAGEMENT AND TRANSBOUMDARY MOVEMENT) RULES-20i6
FORM:-2 (See rule G(2)). |

7.1 Number oi authorization and date of issue: AWH-111308 dated: 30/01/2021.

7.2 Reference of application No.183517 Dated: 23/11/2020.

7.3 Ms. Bodal Chemicels Ltd, Unit-7 (Sulfur Div.) iz Dereby granted ait avthorizaion:
based on the enclosed zignad inspeciion repoii for pencraiion, colleciica,
tfeatraent, storage, transpori of hazardous wastes on the premises shudied 4, -
Survey No.525, 532. 555, 556, 560/1, 795-800, Viil: Dudhwadz, Tal; Padra, Dist:
Vadodara-382340.

74 Deiails oi Auihorization.

'S, | Categery of Hazardous | Authorized Mode of disposal | Quantity

[ No | weste as per the B

| Schadules _

11, | 3.1~ Schedule-I (Used | Dispos:l by selling io | 030 T Yenr |
| Srent Gil) rezistered /authorized refiner |

; iigving valid CUA of SPCB

§ & Rule-% permission nader

' HYWM Rule-201¢ by uvse of

; GYE enable vehicle and Xon

| guncrated maifest.

Bt Clean Gujarat Green Gujarat f
OPCHID-33329150.9001-2008 & ISO-14001 - 2004 Certified Organisation 266 8977
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em— GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
e Sector-10-A, Gandhinagar 382 010
i B o oy Phone : (079) 23222425
e\ |/ d (079) 23232152
GPCB Fax : (079) 23232156
7.5.13 Any other conditions for compm—mcc as per the Guidejyesty ¥ MEinshoov.in
of Zrvirorimenti, Forest and Clighite C ~hauge or Ceitval Pol.utlo.z Coasio i_l 0Ard

from e Vo dine.
7.5.14 Arnual return shali be filed: oy‘J’une 36" for the period ensuiing 31 March of the
year,

7.6 SPECIFIC CONDITIONS UNDER HAZARDCUS AND OTHER WASTES
(M&TM) RULES-2016.

7.5.1  The avthorized actual vser of hazaidous and other wastes shall mainizin ecords
of hazerdcus and oiher wasies purcnased hi a passhook issuca hy the Siate
Follution Contro! Board along with ihe suthorizaiion.

7.6.2 Handing over of the hazardous and othcr wastes to the suthorized sciual user
shall be only after making the entry into the passbook of the actual user.

7.6.3 In casvof renewal of authorization, o self-certified comphancc renodi in respect
of efflueni. emission stendards and the conditions specified in the avihorizaiion
for hazardous and viher vastes shall-be submitted to SPCB.

764 Tre occupier of the facility shall comply Standard operating procedury/
guidelincs published b) MeFF&CC or CPCB or GPCE form timee to tima.

7.6.5  Unit shall'comply provisinns ¢{ E-Waste Management Rules-2016. o

7.65 The disposal of Hazardous Waste shall be carried cué as mir ihe waste
Management hizrarchy.

Koy and sw bekalinf
t.waﬁﬁmt Fallution Contral Board

- Phai
{D.P, Shal)
o Lnvirepmentnl Tugipeer
NO.GPCB/CCA-VRD-1 131(3Y/ID:33329/ 5 8R4 G2 gq.’l,.: = /ox/.(cu/

ssued To;

Clean Gujarat Green Gujarat

ArCE3I150.9001-2008 & 1SO-14001 - 2004 Certified Organisation 2687 9%
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Annexure - E

Photographs showing 3-Way Valve

RTOM Installation RTOM Panel

“
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From: Satish Panchal [mailto:md@envirochannel.in]
Sent: 11 April 2022 16:55

To: env <env@bodal.com>
Subject: RE: OCMS System installation before final discharge

Dear Ms. Dhwani Macwan,

In continuation of your mail, you can place the new RTOM / OCMS at Iinspection Chamber No. 3 before Bodal VII
wastewater discharge, by arranging a proper mechanism to place the sensors along with the electrical power
supply as well as its security also.

For the Vendor you may communicate with M/s. Aaxis Nano Technologies for the same.

The mail ID for M/s. Aaxis Nano Technologies is as under:
ajay.garg@aaxisnano.com

With Regards

Satish Panchal
Managing Director
Vadodara Enviro Channel Limited

From: env <env@bodal.com>
Sent: 11 April 2022 16:18
To: md@envirochannel.in; finance @envirochannel.in; account@envirochannel.in

Ce: env <env@bodal.com>
Subject: OCMS System installation before final discharge

Dear Sir,
Greetings of the day!

As per screenshot below, we would like to put into your kind consideration that we have been guided by
Honourable GPCB to install OCMS system before final discharge from our unit namely Bodal Chemicals Ltd. Unit-
VIi, Block No.: 804, Dudhwada, Padra, Vadodara.

We humbly request your good-self to allow us for the same.
We give assurance that due to this installation there will not be any damage into Channel.
Also guide us to communicate with the vendor so that the installation can be done at earliest,

Have a good day!

Best Regards,
Dhwani Macwan
Manager Environment

7 "

] . =
Bodal Chemicals Ltd.” 25COMPANIES 1O

ettt e ARG R St PR s T TN

Myionk For ONDUSTRY) - 2018 BRI
Bodal Chemicals Ltd., Plot No: 123-124, Phase-|,

GIDC. Vatva, Ahmedabad-382445 Ph No.:+91 9512021578
Website: www.bodal.com| | email:env@bodal.com
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Annexure-H

FORMAT OF APPLICATION FOR REVOCATION OF CLOSURE ORDER

. Full Name and Address of the unit
Bodal Chemicals Ltd.,Unit-Vil,

Plot No. 804, Village : Dudhwada,
Ta. : Padra, Dist. : Vadodara.
GPCB ID No.: 21752

No. and date of Closure order for which the revocation is sought for :
GPCB/CCA-VRD-905(89)/1D-21752/658506 dated 08/04/2022
Date of disconnection of Electric supply : ----

_ Date of disconnection of Water supply : -

pollution (in table mentioned below) :

v

Remedial measures take to control the

T

Unit is not having Flow

We have installed flow

measurement at source of meas.l:jr:dm:nt devices
as gui Yy you
effluent generation and during mentioned visit
statagic stages of EMS so that effiuent
generation can be
recorded at each &
every strategic stage.
Gap is observed in|We at Bodal

effluent generation record.

Chemicals Ltd. value
the principal reduce-
reuse-recycle principal.
Hence, from H-Acid &

Gap observed in effluent
generation from VS
manufacturing

V.S.  manufacturing,
we try to reduce
washing water
consumption and
washing effluent
maximum possible for
production and many
other possibilities are




cthépusly being
explored by regularly
upgrading process
technology based on
R&D to reduce
resource consumption
as well as waste
generation. So effluent
generation is recorded
based on our
generation. Also we
have now installed
end-to-end flowmeters
at each place as
guided by you and we
will also  maintain
record of the same,
which will be available
for verification at any
point of time.

Unit is not having flow
meter at feed of spray

dryer

We have now installed
flow meter at spray
dryer feed point for
concentrated effluent.

Unit is not having flow
meter at iIntermediate
effluent storage tank. To

MEE feed.

As per your precious
guidance we have now
installed flow meter at
intermediate  effluent
storage tank to MEE
feed for concentrated
effluent

Unit has discharged more
effluent than consented
quantity.

As permitted in
consent to operate
number AWH: 111308,
final treated effluent
from our sister concern
unit namely Bodal
Chemicals Ltd. Unit-Vii
(Sulphur Division) is
discharged . through
common sump
between both the units
(i.e Bodal Chemicals
Ltd. Unit-VII @ 452
KL/Day and Unit-Vil
Sulphur Division @
475 KL/Day) to ECP
Channel  confirming
disposal  standards.
Also our VECL
Membership @ 949
KL/Day is there which
indicates the same.
We are attaching CCA




cq‘j»iS of Bodal
Chemicals Ltd. Unit-ViI
(Sulphur Division) and

VECL membership
certificate

7. 3 way Valve system 3-way valve s
provided at OCMS back connected ‘with
non-conforming effluent is collection  tank  as
having pipe connected to 3‘28?_" by.yop. As per
final disposal tank of treated guidelines, we

) had  provided final
effluent which should discharge return line
actually be connected to into our final discharge
collection tank for retreating | tank. Now, as per your
such effluent guidance, we have

taken final discharge
return line to retreating
tank.

8. Unit has provided OCMS We would like to put
for measureing quality of into your view that
effluent being discharged OCMS system is
into VECL. However flexible | installed, operated,
pipeline & open tray type maintained, preventive
arrangement connected to | maintenance,
sensor boc is provided password  protected
which is not temper proof & | system solemnly
false /misleading results managed by VECL.
might be shown by diluting | And hence its totally
effluent manually in open temper proof system
tray

9. Unit has not provided OCMS | We are willing to install
facility before and after their | RTOM  before  our
discharge points into VECL. | discharge, we have

communicated same
to VECL by email as
well. for your ready
reference. We have
also communicated the
same with OCMS
vendor namely Aaxis-
Nano, received
Quotation from them
and we have also
placed order for
installation of OCMS

before final discharge.

10. | Provided Auto sampler with | The auto sampler with
OCMSwas found idle OCMS is operated and

sampled by VECL
solemnly, wherein we
are not allowed to
operate or open it
Hence, it was in idle
condition during visit.

11. | IOT valve provided on final | IOT valve for final

treated effluent discharge
line into VECL is not

effluent discharge line
of VECL is applicable
for industries having




observed to be tamper proof PFRy (fixed timing)

And it can be operated discharge. Whereas
/manipulated by member we are having
unit membership for 24

' hours discharge.

Hence, 10T valve is
not applicable to us.

- 1

7 Where remedial measures to mitigate pollution are likely to last more than 7
days, an undertaking (on stamp paper of Rs. 300/- duly signed and sealed by
notary) shall be submitted to GPCB stating the measures and likely date of their
completion.

In addition to this, the company shall also undertake to comply with all
provisions u of the Environment (Protection) Act 1986 for violations of Hazardous
Waste (Management & Handling & Transboundry Movement) rules 2008 issued
by GPCB, and shall also comply with the conditions stipulated in the
Consolidated Consent & Authorization (CC&A) by the Board.

Notarized undertaking is attached as Annexure — |

8 Letter of Bank Guarantee, if required: --BG is Attached as Annexure-O.
9 Status of CCA along with date of expiry :

The unit has valid consent No:-AWH-88988 dated 26/07/2017, having
validity period up to 30/06/2022 and its Amendment Order No:
GPCBICCA-VRD-905(6)IID-21 752 1492228 dated 21/04/2019.

10 Up to which year Water Cess is paid? :

The payment for water cess has been paid up to year 2018.
Warercess has been eradicated after the implementation of
GST.

11 Are sample analysis charges paid?

All analysis charges are paid till date.

12 If the unit is in critically dark zone area, what is the source of water? If Borewell is
in use, can it be sealed? Explain with reason.
We would also like to state the taluka padra of Dist : Vadodara has been
categorized as safe zone and have the permission for ground water will not be
required by us.

13 Closure order (s) issued to the unit by GPCB in last two years: No.
14 Status of Monthly report from Industry (Form 20): Refer Annexure - J
15 Status of Annual Report from Industry (Form 21): Refer Annexure - K
16 Env. Audit Report (if applicable) :
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16.1 Compliance of last year Env. Audit Report:
Audit report submitted

16.2 For current year Env. Auditor’s acknowledgment letter:
Refer Annexure — L
17 Status of Env. Statement (Form V, E.P.Act): Uploaded online through XGN
for year 2021-2022.
For, BODAL CHEMICALS LIMITED

Date: 12/04/2022 Director \/m/mhoﬂzed Signatory

Place: Vadodara Signature of Occupier / Manager
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mited (Unit-Vil) hereby undertake that'in case of
revocation order granted by the Board for a sh‘ort’?‘ mi:;periéd,‘: | :Eﬁé'll_éb'ply for re’,vécatibn_well before
expiry of time limit. In case of revocation wi’ll;fpoht' be: e‘)(tehdied' further and time limit of revocation
expired, | shall stop operation in compliance of closure issued to us and 'ihforrﬁfthggaoérd,-: failing which
all responsibilities lies with the undersigned and we shall abide by action/pénaliy levied by the Board for
* the same. .

Authorized Signatory
For, BODAL MICALS LIMITED

 Sign & Stamp Director/Authorized Signatory

Name: Mr. Bhavin S.Patel

Designation: Director

f oo
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Bhavin Sureshbhai Patel
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Annexure-|

UNDERTAKING

',.57'

o B
dal Chemicals Ltd having registered office

_ at: Plot No: (123-124), Phase-, GIDC-Vatva, Ahmeédabad-382445 and haginyijﬁ_qnufacturing unit at
b= Block No: 804, Village Dudhwada, Taluka: Padra, Dist: Vadodara. do here by 'solemnly submit followings

in response to GPCB” Letter No.: GPCB /CCA-VRD-905(9)/ID-21752/658506 Dt: 08/04/2022:

We have submitted bank guarantee of‘Rs.'iZ_'0,0'0,00Q.to‘.GPCB for assurance of dbeying all the
environmental rules & regulation given by bodrd. - s+ '«

We herewith undertake as per following:

We have installed flow measurement devices as guided by board officers & we will record data
of the same.

We try to reduce washing water consumption and washing effluent maximum possible for
production and many other possibilities are continuously being explored by regularly upgrading
process technology based on R&D to reduce resource consumption as well as waste generation.
We have now installed flow meter at spray dryer feed point for concentrated effluent.

We have now installed flow meter at intermediate effluent storage tank to MEE feed for
concentrated effluent.

3-way valve is connected with collection tank as guided by the board,

We have placed order for installation of OCMS before final discharge. We will install it as soon as
earliest. '

We are having membership for 24 hours discharge. Hence, 10T valve is not applicable to us.

e shall be abide by the'dirlectives issued by GPCB from time to time.

Name: Mr. Bha’viﬁ

For, BOD\L E

rekeémrren

:rg'gfgﬁ' Slgnatory
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Form No. 20

MONTHLY REPORT FROM INDUSTRY
(To be uploaded by each industry through XGN every month within first week of the next month)
For the month of Mar-2022

1 GPCB ID No. 1 21752

2 Name & Address of the industry  : Bodal Chemicals Ltd., Unit - VI
Plot No. 804, Village : Dudhwada,
Ta. : Padra, Dist. : Vadodara.

3 Date of commencement of
Manufacturing Process : 2007
4 CTEs No. & Date : CTE-68933, amended, dated 08/05/2015

5 CCA No. & Date of expir : AWH-88988 dated 26/07/2017,
Valid upto 30/06/2022 and its
Amendment Order
No:GPCB/CCA- VRD- 905(6)/ID-
21752 /1492228 dated 21/04/2019.

6  Water Cess ( with interest) paid

Upto which period : The water cess is paid up to year

2018- 2019. Warercess has been
Eradicated after the
Implementation of GST.

6 Laboratory charges pending if any : Nil

7 Water consumed during the month  : 51314 KL/M

(by all sources) in KL
8 Fuel consumed during the month  Coal: 4909 MT/M LDO/FO : Nil
9 Production . Vinyl Sulphone -290.770 MT

Acetanilide —646.550 MT
H-Acid -142.600 MT
Dyes -1278.320 MT
Beta Napthol -240.125 MT
10 Electricity consumed in production : MGVCL 1313290 KWH/Month+ CPP
2573390 KWH/M
= Total 3886680 KWH/MT
11 Electricity consumed in ETP/CETP 47861 KWH/Month
12 Electricity consumed in APCM : NA
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13 Wastes discharged during the month: 20062 KWH/Month

Sr. No. | Type of Wastes Quantity Place
1. ETP Waste (Gypsum) 1954.570 J.K. Cement and Ambuja (Cement
MT/M Manufacturers)
2. Iron Sludge Nil —
3. Used Qil Nil -
4, Discarded Containers, Bags & Liners Nil -
5. Spray Drying Ash 72.850 -
6. Chemical Sludge 1236.090 Ecocare Infrastructure and Safe Enviro
MT/M (TSDF)
7. Distillation Residue Nil -
14 Work of Control Measures in-Progress:
A. ETP up gradation No
B. APCM up gradation No
C. Solid Waste reduction or safe disposal method No
D. Cleaner Production Technique No
E. Reduction or safe treatment plant for COD,Colour,
Toxicity, solvent acid etc., NH3N No
F. Any other control technique No
£ob, BOBALCHEMICALS LIMITED

Date: 12/04/2022

Place: Ahmedabad

Diréttor/Authorized Signatery

Signature of Occupier
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Annexure-K

Form No.21
GUJARAT POLLUTION CONTROL BOARD
“Paryavaran Bhavan”.Sector-10, A,

Gandhinagar-382010
ANNUAL REPORT FROM INDUSTRY

(To be submitted online (XGN) by each industrial unit on or before 31t March in respect of

~ calendar Year ended on previous 31% March) For the Year 2021-2022

1 21752

: Bodal Chemicals Ltd., Unit-VII,
Plot No. 804, Village : Dudhwada,
Ta. : Padra, Dist. : Vadodara.

: (M) 99099 50804
(LL) 079-25831684 (Fax) 079-25836051

1. GPCBID No
2. Name & Address of the Unit

3. Phone Nos.

4. CCA No. ,Date & Validity (Copy of the CCA should be enclosed) :
CCAAWH - 88988 Dated 26/07/2017 valid upto 30/06/2022.

5. Production :

Total -
Consented glgcr)l?lgctii pr;:lziled Natr;:: of
‘\?cr).. Name of the Products Qu;?]:}:tc)p ot pri\é:us dur;:g rt he Zl;%%%t;rrl]?
month FY2020- | FY2021. | Socumen
2021 2022
1, 2. 8 4, 5. 6.
1. | H-Acid 150 MT 1437.875 | 4773.150 ——
2. | Vinyl Sulphone 300 MT 2835.389 | 3508450 | Report&
3. | Acetanilide 650 MT | 5805.600 | 7505 500 p,;“ggztc';i'gn
a. 8:;2;%‘;2:“ so0omMT | 10734085 | yo05g1q | Teports
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3396.765 2886.777
5. | Beta Napthol 500 MT
Acetanilide
6. | Chlorosulphonated 500 MT -- - --
Mass
Co-Generation Power
" | Plant S MW - - -
6. Raw Materials (RM) :
Consented Total consumed Name of the
Sr. Name of the Raw (CCA)or during the year supporting
No. Materials calculated 2021-2022 document or
Quantity per year (MT) record.
1. 2. 3. 4, 5.
H-Acid
. Naphthalene 150 1110.400
) Oleum (65%) 450 3265.830
Sulphuric acid
3 (98%)/(70-75%) 300 2954.935
A Nitric acid (60%) 160 1426.860
Limestone/Marble 6515.847
720
5. powder .
Env. Audit report
6 Glauber slat 400 1104.335
7 Iron powder 160 1174.120
N Soda ash 70 600.350
o Caustic soda 300 4167.830
10. Spent sulphuric acid 2300 11559.500
Vinyl Sulphone
o 1894.400
9 ASC Mass/Acetanilide 300 Env. Audit report




mw

Acid(98%)/Spent 180 2142.000
Sulphuric Acid
1872.340
7.

Acetanilide
Acetic acid “ 3865289

Crude Synthetic Organic Dyes
Sodium nitrate

Hydrochloric acid 890-975 4428.299
3 Sodium Bicarbonate “ 2880.984 )
. Env. Audit report

- T

el N

6. 750 - 900 m

7. “ 540 - 600
Jacid / MPDSA

Acetic anhydride /

- PNA/DASA /MPD / .
Sulpho tobias acid / K 570 - 600 3761.582 Env. Audit report
Acid / MUA / 6 Nitro /

Beta Napthol / Salicylic
Acid / F C Acid /

1.
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Gamma Acid / SPCP /
Ortho Ansidine VS /
DMA VS /SPVS/
Sodium
napthoniate/etc.
9. Cyanuric chloride 75 118.730
Beta Naptho!
1. Naphthalene 600 3860.418
2. Sulfuric Acid 750 3423364 | Env. Audit report
3. Caustic Soda flake 350 2625.937
For 5§ MW Co Generation Captive Power Plant
1, CoallLignite 6.126 T/Hr -~ Env. Audit report
2. LDO/FO 2 KL/Hr _ _
Water Treatment
3. Chemicals 2 MT/Day - -
L
15 Utilities :
Sr. Name of the Products - Consented Total consumed Name of the
No. (CCA)Quantity per | during the year- supporting
month 2021-2022 document or
record.
1. 2. 3. 4, 5,
. Electric Power -- - 17487720 Env. Audit report
KWH/Yr
2. Captive Power - 32852560 Env. Audit report --
KWH/Yr -
| 2 Water 2135 kL/day 458296 KL Env. Audit report
a. Coal/Coke - 120 T/day 57984 MT/Yr | Env. Audit report
5. Lignite/Coal 2.5 T/day
6. Baggas - - -
7. Oil(name)-  Furnace oil 0.35 kL/hr. Nil Env. Audit report
8. Gas(Name) -~ - ---
9. Others. -- -- --
16 Wastes Generation & Disposal during the year :

Sr Name of | State Consented Total Quantity of wastes generated Type & Out side
N o. the (S.L, Quantit reused & treated during the year capacity of disposal
) Waste G) Y 2021-2022 treatment facility for

Total Waste
disposed
during the
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= p facility at treated year
euse ite(ETP, Wi
Generated | " (2 | Treated s ;‘;(Cmp of:;:gﬂ::;
etc.)
1 2. 3. 4. 5. 6. 7. 8. 9. 10.
1 ETP Solid | 425 T/Im 3675.370 —— TSDF 3675.370
sludge MT/Yr MT/Yr
2. gptay Solid 85 T/m 443.530 - 443.530
rying TSDF MT/YF
Ash MT/Yr
3. Dist. Solid | 15-2T - 154.470
Residue 154.470 . TSDF MT/Yr
MT/Yr Dedicated
4. | Disc. |Solid| 47000 storage
Contain nos. area Nil
ers Nil
5. | Gypsum | Solid | 2200 T/m = Cement
| IProcess 24047.799 Industries | 24047.799
i Sludge MT/Yr MT/Yr
.. Iron Solid | 315 T/m 4027.770 —— 4027.770
sludge MT/Yr MT/Yr
17 Details of disposal of treated Effluent :
Sr. | Name of the waste Total quantity of treated effluent disposed during the year
No. | stream Disposed on land by | Directly Disposed to CETP by
disposed
to GIDC
Gardening | Disposal | or Tankers | Pipeline
etc. Outside | municipal
drain or
sea.
1. 2. 3. 4. 5. 6. 7.
1. | Treated effluent e -—- — -
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18 Details of Solid/Gaseous Wastes after Treatment :
Total Quantity disposed during the year
Sr. | Name of | Sent for Sent | Incinerated at Evaporated at Vented | Vented
No. | the Waste | co- to through | through
gprocessin I?DF Own | Common | Own | Common ;I::;Eas g;:cess
recyc site facility site | facility scrubber
ler
1. 2. 3. 4. 5. 6. 7. 8. 9. 10.
1. | ETP 3675.370
Sludge Mt/Yr
2. |Iron 4027.770
Sludge MT/Yr
3. | Gypsum/ | 24047.799
Process
Slu dge MT/YI“ /
4. | Spray 443.530
Drying
Ash MT/Yr
19 Details of Disposal of Spent Soivents, Acids or Alkalis after use:

No Distillation is carried out only reflux of the solvent is being done.

Sr. | Name of the Solvent, Total Quantity disposed during the year
No. Acid or Alkali Solvent distillation at Spent Acid or Alkali
Re-use or treatment at
Own site | Other Sale Own | Other | Sale
site to site | site to
Actual Actual
Users Users
1 2 3 4 5 6 7 8
1 Methanol - o - - o
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- 20 Other Details :
a. CETP membership No., Date, Place & booked quantity (membership certified
shouid be attached):
Membership certificate is attached as Annexure — P
b. TSDF Membership No., Date & Place (a)
Membership certificate is attached as Annexure — Q
c. CHWI Membership No., Date & Place(a) :
Membership certificate is attached as Annexure - R
d. Consent No. & Date of Reuser /Recycler etc.:
Sr. No. | Name ,Address & Phone Nos. of Consent No. & Date Total Quantity sent to
Reuser/Recycler etc. from them
GPCB/CPCBI/Other
SPCBb(f‘" Name of | Total Quantity
transboundary the sent during the
movement) Waste year
1 2 3 4 5
1 Ambuja Cement -- -- 19377.710
MT/Yr
2 J.K. Cement Ltd. -- -- 4659.83
MT/Yr
3 Saurashtra Cement Ltd. -- -- -
(5) Wastes’ Transporters Details:
Sr Name, Vehicle Used to carry Having | GPS system Online Log-book
Address Registration wastes Authori | implemented | manifests | maintaine
No | and Phone Nos of zation implement d
Nosofthe | Trucks/ | Name | Tocarry | from ed
Transporter | Tankers & of th atwhich | gpcp
s capacity e place fOl'
waste | gisposal
1 2 3 4 5 6 7 8 9
1
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21 Need of Up-gradation, if any:

Looking to the above production and wastes generation or/and further planning to increase
production, mention any up gradation or addition of pollution control measures necessary in
respect of-

ETP

Fuel change or use

APCM

Scrubbing system for process gases
Noise control

Solvent Recovery Unit

Any Other

Nooakkwbd =~

uthorized Signatory
Name and Designation

Note: Any false information or suppression of information may lead to cancellation of all types of
permissions from the Board.
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CBLDURI INTEGRATION. INNOVATION.

PCB ID-21752
Date: 13/0‘7/2021
To,
Tlle Ullit Head,
‘Gujarat Pollution Control ‘Board,
Sector 10-A, Paryavaran Bhavan,
Gindhum ‘-382010 '

Sn ject. Submusion of Env Audlt Report for Financinl year 2@20—2021.
Dear Su', R

t carned out by schedule-I Audntor ie
T ampus, Changa. stt Anand , State;

year 2020.2021 by R’I‘GSINEFT with  UIR _ No

NErr/siqAxéKm1ssoozo1ao/saasleu.mnm PO/INDIAN o  for Bs, mooo/- (Rupees. Ten Thousand
‘only dated: 09/07/2021).

DirectorlAuthoﬁzed Signatory
Ends 1. Envimmnen!al Andit Reports in Triplicate
2, RTGSII"!IEFT Receipt
HEAD OFFICE: Tel: +91 79 2583 5437  PLANT OFFICE: Tel: 9712502058
Plot No. 123-124, Phase1, 2583 4223, 25831684 1 UNIT- 9
GID.C, Vatva, Ahmedabad- 382 445, Faxa +91 2583 5245, 25836052 . Block No. 598/A, Village : Piludara,
' ? “ Ta, : Jambusar, Dist, Bharuch-391810.
Gujarat, India, ..  Emailbodal@bodal.com g

www.bodal.com
CIN No. : L24110GJI986PLC009003
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By R.P.AD.
In exercise of the power conferred under section-250f the Water (Prevention and

Control of Pollution) Act-1974, under section-21 of the Air (Prevention and Control of
Pollution) Act-1981 and Authorization under rule 6(2) of the Hazardous And Other
Waste (Management And Transboundary Movement) Rules-2016 framed under the
Environment (Protection) Act-1986.This Board is empowered to grant CC&A.

And whereas Board has received consolidated consent application vide
No.124570 Dated:26/07/2017 for the consolidated consent and authorization (CC & A-
Renewal) of this Board under the provisions / rules of the aforesaid Acts. Consent &
Authorization is hereby granted as under.

CONSENT AND AUTHORISATION:

(Under the provisions / rules of the aforesaid environmental acts)
To,

M/s. Bodal Chemicals Ltd. (Unit-VII)

Plot No. 804, Vill: Dudhwada,

Tal: Padra, Dist: Vadodara-394116.

1. Consent Order no.: AWH-88988 Date of issue: 26/07/2017.

2 The consent shall be valid up to 30/06/2022 for the use of outlet for the discharge
of treated effluent & air emission and to operate industrial plant for manufacture
of the following items / products:

Sr. No. | Product Quantity
| H-acid 150MT/Month
2 Vinyl Sulphone 200MT/Month
3 Acetanilide 150MT/Month
4 Crude Synthetic Organic Dyes ( 1000MT/Month)
A) Ramazol dyes such as
- Black mix 500MT/Month
- Black 5
B) Reactive dyes such as 250MT/Month

- Reactive red 195
- Reactive yellow 145
0) | Direct acid dyes such as 250MT/Month
\ - Acid black 194
Y| - Acid black 210
Al

- Direct black 22
o B- Napthol 500MT/Month
A By Product
,,;‘r' 1 Glauber Salt (From VS plant) 90MT/Month
22 Glauber Salt (From H acid plant) 150MT/Month
&6peB ID-21752 Page 1 of 9
)&

P escure —11

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
(079) 23222425
(079) 23232152
Fax * (079)23232156 -

Website www.gpeb.gov.in

Acetic Acid 35MT/Month
Gypsum Sludge 850MT/Month

3. SPECIFIC CONDITIONS:

3.1 Applicant shall not carry out any other activity which attracts provisions of
Environment Clearance Notification 2006.

3.2.  Applicant shall obtain prior permission of Ground Water Authority for
withdrawal of ground water/use of bore wells. (if applicable)

3.3. Management of Solid Waste generated from industrial activities shall be as per
Solid Waste Management Rules-2016 (solid waste as defined in Rule-3(46).

34.  As per provision of Rule-18 of Solid Waste Management Rules-2016 all
industrial units using fuel and located within 100 km from the refused derived
fuel (RDF) plant shall made an arrangement to replace at least five percent of
their fuel requirement by refused derived fuel so produced.

3.5.  Applicant shall comply all condition mentioned in GPCB policy dated
15/04/2017.

3.6.  Applicant shall obtained Adequacy cum efficacy certificate from NEERI, OR
Chemical Engineering Department of IIT or SVNIT, Surat for existing products.

3.7.  Applicant shall submit time bound action plan for Zero discharge liquid (ZLD) in
such a way that ZLD can be implemented within 01 Year.

3.8.  Applicant shall provide Online Monitoring System and shall connect with GPCB
server.

3.9.  Applicant shall not use tanker of raw material of acid/solvents for using to send
spent acid/solvent,

3.10. Applicant shall not send any waste other than Landfill, reusable waste and Co-
processing waste to outside the premises.

3.11.  Applicant shall to use Best Available Technology (BAT).

3.12. Applicant shall provide CCTV camera to strategic location and maintain the
record and shall connect with GPCB server to access Regional office and having
atleast 30days data logger system.

3.13.  Applicant shall handle & manage by products as “Hazardous waste” if those are
covered under the provisions of the Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016.

3.14. Asand whg'h' MEE and Spray Dryer facility of M/s. Appollo Dye-Chem Private
Limited i?’under maintenance/shutdown, at that time existing incinerators shall be

takex{ﬁf use.
A

4. ONDITION UNDER THE WATER ACT:

4.1 _AThe quantity of the industrial effluent to be generated from the manufacturing
o;y process and other ancillary industrial operations shall be not exceed 474KL/Day.
B

*a

46pCB 21752 Page 2 of 9

o
4
&

Az

Ooi)'
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— GUJARAT POLLUTION CONTROL BOARD
nias _ PARYAVARAN BHAVAN
Som—— Sector-10-A. Gandhinagar 382 010
ek Phone - - (079) 23222425

A\ |/ 4 __ (07

GPCB

4.2.

43

4.4
4.5

4.6

' 14. | Copper 3 mg/l

Fax '@ (079)23232156

Website | www gpcb.gov.in
The quantity of trade effluent generation from the industrial operation
(processing, washing & wastewater of scrubber) shall not exceed 148K /day,
which shall be totally incinerated/spray dryed in incinerator/spray dryer as per
CPCB guidelines and hence there shall be zero discharge of trade effluent
generationfrom the industrial operation (processing washing & wastewater of
scrubber) from your industry and remaining wastewater 326KL/day shall be
treated and discharged into ECP channel after conforming to the standardrs
mentioned at condition no. 4.6 below. ,
M/s. Appollo Dye-Chem Private Limited has obtained permission for operation
and maintenance of 2 nos of Multiple Effect Evaporator (MEE), 02 spray dryer
alongwith and Effluent Treatment Plant (ETP) for the treatment of effluent
generated from M/s. Bodal Chemicals Ltd ( Unit VII), block no: 804, Vill:
Dudhvada, Taluka: Parda , Dist : Vadodara. Both industrial units are responsible
for operation of EMS.
The quantity the domestic wastewater (sewage) shall not exceed 8KL/Day.
The concentrated and toxic effluent stream generated as per condition no.4.2 shall
be segregated and completely taken into MEEs, Spray Dryers, provided in
premises of M/s. Appollo Dye-Chem Private Limited for achieving ZLD of
concentrated wastewater.
The applicant shall provide adequate effluent treatment system in order to
achieve the quality of the treated effluent as per norms mentioned in column
No.3.
1 2 3
Sr. No. | Parameters VECL Inlet Norms
1 pH 6.5t0 8.5
2 Temperature 40°C
3 Colour (pt.co.scale) in units | 100 units
4. Suspended Solids 100 mg/I
5. Oil and Grease 10 mg/1
6
7
8
9

Phenolic Compounds 1 mg/l
Cyanides 0.2 mg/l
Fluorides 1.5 mg/]

. |~Sulphides 2 mg/l
10. P Ammonical Nitrogen 50 mg/l
1h,\ | Arsenic 0.2 mg/l
_1Z. | Total Chromium 2.0 mg/l
% '13. | Hexavelant Chromium 0.1 mg/l

15. |Lead 0.1 mg/l
16. | Mercury 0.01 mg/l

'QOGPCB ID-21752 Page 3 of 9
o3

A
4
o8

Q’&



B GUJARAT POLLUTION CONTROL BCARD
Mwm PARYAVARAN BHAVAN
—— Sectar-10-A, Gandhinagar 382 010
G R b Phone : - (879) 23222

- | {079 2323

GPCB Fax & {079)23232156

Website | www.gpcb.gov.in
1 2 3
Sr. No. | Parameters VECL Inlet Norms
17. | Nickle 3 mg/l
18. | Zinc 5 mg/l
19. | BOD (5 days at 20°C) 100mg/I
20. | COD 250 mg/Il
21. | Chlorides 600 mg/I
22. | Sulphates 1000 mg/I
23. | Total dissolved solids 5000 mg/1
24. | Insecticides/Pesticides Absent
25. | Bio-assay test 90 % Survival of fish after
’ 96 hours in 100% effluent
* All efforts shall be made to remove color & unpleasant odor as far as practicable.

4.7  Entire effluent generated from RO plant and other utilites shall transferred to M/s.
Appollo Dye-Chem Private Limited (ID-50044) located nearby your unit
through over head pipeline and from there the effluent conforming to the above
standards shall be discharged into the ECP channel and shall be ultimately
conveyed up to the estuary of river Mahi.

4.8  You shall provide separate energy meter for the effluent treatment plant and
incinerators/MEE/Spray Dryer.

4.9  Different colour coding shall be done for both of the effluent lines i.e. effluent
conveying process waste water (zero disposals) and the effluent lines conveying
wastewater of the R.O. Plant & utilities plant.

4.10  Adequate effluent sampling points shall be provided at effluent treatment plant as
well as disposal point at effluent channel project.

4.11  You shall maintain daily log book with details of projects/ by products
manufacture its quantity, water consumption, wastewater generation, wastewater
incinerated, fuel used in incinerator, incinerator ash generated, power consumed
etc and keep it ready for inspection all the time in your factory.

4.12 Sewage shall be disposed of through septic tank/soak pit system.

4.13  The unit shall install meters for measuring category wise (category as given in
Water Cess é\ct -1977 Sch.-II) consumption of water.

5 CONDI '\,S UNDER AIR ACT 1981:

5.1 The follgwing shall be used as fuel.

Sr.No. | Fuel Quantity

I Lignite/Coal (Boiler -1) | 1.25T/hr

a2 Lignite/Coal (Boiler -2) | 1.25T/hr
~? |3 Lignite/Coal (TFH -1) 0.5T/hr

w (4 FO (for incinerator-1) | 0.25KL/hr

4%pcB D-21752 Page 4 of 9
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5 FO(for incinerator-2) 0.10KL/hr
6 Coal (Steam Boiler -3) 100MT/day
7 Coal (HAG) 20MT/day

5.2 The applicant shall install & operate air pollution control system in order to
achieve norms prescribed herewith.
5.3 The flue gas emission through stack attached to Boilers and HAG shall conform
to the following standards:

Sr. | Stack Attached To Stack APCM Parameter | Permissible

No. Height Limit

1. | IBR Steam Boiler -1 | 37Meter | Multi cyclone | Particulate | 150 mg/NM
Matter

2 IBR Steam Boiler-2 Multi cyclone | SO, 100 ppm

, - - NOx 50 ppm

3 Thermic Fluid Heater Multi cyclone

4 IBR Steam Boiler -3 | 30Meter | Multi cyclone

5 Hot Air Generator 30Meter | Multi cyclone | Particulate | 150 mg/NM?
Matter
SO, 100 ppm
NOx 50 ppm

5.4 The process gas emission through stack/vent attached to various reactors, process
vessel shall conform to the following standards:

Stack | Stack Attached To | Stack APCM Parameter | Permissible
No. Height Limit
1 Chlorosulphonator | 11Meter | Packed column | HCL 20mg/NM’
& Decomposition followed by two | SO2 40mg/NM®
Venturi scrubbers
followed by
alkali scrubber
2 Neutralizer vessel | 15Meter | Venturi scrubbers | NOx 25mg/NM’
of H-acid Plant followed by two
stage caustioc
& soda scrubber
3 Isol&t{o‘n vessel of | 15Meter | Four Venturi SO2 40mg/NM’
H\-acld Plant scrubbers NOx 25mg/NM?
qu, followed by three
(\\ stage alkali
2 scrubbers
49" | Spray Dryer-1 25Meter | Two stage PM 150mg/NM’
N2 Spray Dryer -2 cyclone separator
b;‘) Spray Dryer -3 followed by wet
o’ Spray Dryer -4 scrubber
“GPCB ID-21752 Page 5 of 9
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Process vent form | 15Meter | Alkali scrubber | SO2 40mg/NM"
fusion vessel
Incinerator -1 30Meter | Quenching Particulate
(stand by for followed by Matter 100mg/NM>
concentrated vénturi scrubber
wastewater) followed by
Incinerator -2 spray dryer
(stand by for
concentrated
wastewater)

5.5

5.6

5.7

5.8

5.9

342

Stack monitoring facilities like port hole, platform/ladder etc., shall be provided
with stacks/vents Chimney in order to facilitate sampling of gases being emitted
into the atmosphere.

The concentration of the following parameters in the ambient air within the
premises of the industry and a distance of 10meters from the source) other than
the stack/vent) shall not exceed the following levels. Applicant shall comply with
the National Ambient Air Quality Standards notified by Central Pollution Control
Board, New Delhi time to time under the provision of the Environment
(Protection) Act-1986.

Parameter Permissible  Limit | Permissible Limit 24
Annual Hrs. Average
Particulate matter-,,[PM10] 60Microgram /NM’ 100Microgram /NM
Particulate matter-) s[PM2.5] | 40Microgram /NM’ | 60Microgram /NM’

Oxides of Sulphur 50Microgram /NM’ | 80Microgram /NM®
Oxides of Nitrogen 40Microgram /NM” | 80Microgram /NM’

The applicant shall provide portholes, ladder, platform etc at chimney(s) for
monitoring the air emissions and the same shall be open for inspection to/and for
use of Board’s staff. The chimney(s) vents attached to various sources of
emission shall be designed by numbers such as S-1, S-2, etc. and these shall be
painted/ displayed to facilitate identification.

There shall no any fugitive emission and/or odour pollution due to manufacturing
activities and ancillary operations. Adequate measures shall be taken thereof,

The Industt;g\shall take adequate measures for control of noise levels from its
own sourgbﬁs within the premises so as to maintain ambient air quality standards
in resp&& of noise to less than 75 dB(A) during day time and 70 dB(A) during
ni X"tlime. Daytime is reckoned in between 6 a.m. and 10 p.m. and nighttime is
re ed between 10 p.m. and 6 a.m.

%
6. ‘\%ENERAL CONDITIONS: -
6.1,~»" Any change in personnel, equipment or working conditions as mentioned in the

W

Yo

consents form/order should immediately be intimated to this Board.

$%pcB D-21752 Page 6 of 9
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6.2  Applicant shall also comply with the general conditions given in annexure- I.

6.3  If the products/process falls in SCHEDULE-I or II of the Environmental Audit
Scheme, as specified in the order dated 13/3/97 of Hon. High Court in MCA
NO.326/97 in SCA No.770/95, the applicant shall also abide by the said scheme.

7. AUTHORIZATION UNDER HAZARDOUS AND OTHER WASTE
(MANAGEMENT AND TRANSBOUNDARY MOVEMENT) RULES-2016
FORM-2 (See rule 6(2)).

7.1 Number of authorization and date of issue: AWH-88988 dated:26/07/2017.

7.2 Reference of application no.124570 Dated:26/07/2017.

7.3 M/s. Bodal Chemicals Ltd. (Unit-VII) is hereby granted an authorization based
on the enclosed signed inspection report for generation, collection, treatment,
storage, transport of hazardous wastes on the premises situated at- Plot No. 804,
Vill: Dudhwada, Tal: Padra, Dist: Vadodara-394116.

7.4 Details of Authorization.

Sr. | Category of Authorized Mode of disposal Quantity

No | Hazardous waste as
per the Schedules

1 | 37.2 - Schedule-I Disposal at M/s. Nandesari 85MT/Month
(Incineration Ash) Environment Control Ltd

(NECL)-TSDF

2 | 36.1-Schedule-I Disposal to CHWIF of M/s. 1.5-2MT/Month
(Distillation Nandesari Environment Control
Residues) Ltd (NECL)

3 | 5.1-Schedule-I Disposal by selling to registered | 100Lit/Year (max)
(Used Oil) re-refiners .

4 | 33.1-Schedule-I Decontamination within factory | @17000Nos./Month
(Contaminated Premises.
Discarded
Containers/Liners )

5 |26.1 - Schedule-I | Disposal at M/s. Nandesari | 1350MT/Month
(Process sludge from | Environment  Control  Ltd
filtration A & | (NECL) -TSDF
neutraLiz&fion)

6 [26.1\" Schedule-I | Disposal at authorized TSDF | 315MT/Month
(I\ sludge) site or sell out to authorized
A cement manufacturing units.

%
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7 | 26.3— Schedule-I Captive consumed in H-acid | 1400-1500MT/
(Spent Sulphuric | manufacturing /Sell to actual | Month
acid) users who obtained permission
under Rule-9 of Hazardous
Rules-2016.
8 |[263- Schedule-I | Sell to actual users who obtained | 390MT/Month
(HCI1 30%) permission under Rule-9 of
Hazardous Rules-2016.

7.4.1 The Authorization shall be valid for a period of 30/06/2022.
7.4.2 The Authorization is subject to the following general and specific conditions:

7.5 ~ GENERAL CONDITIONS UNDER HAZARDOUS AND OTHER WASTES
(M&TM) RULES-2016.

7.5.1 The Authorized person shall comply with the provisions of the Environment
(Protection) Act, 1986, and the rules made there under.

7.5.2  The Authorization or its renewal shall be produced for inspection at the request of
an officer Authorized by the State Pollution Control Board.

7.5.3 The person Authorized shall not rent, lend, sell, transfer or otherwise transport
the hazardous and other wastes except what is permitted through this
authorization.

7.5.4 Any unauthorized change in personnel, equipment or working conditions as
mentioned in the application by the person authorized shall constitute a breach of
his authorization.

7.5.5 The person authorized shall implement Emergency Response Procedure (ERP)
for which this authorization is being granted considering all site specific possible
scenarios such as spillages, leakages, fire etc. and their possible impacts and also
carry out mock drill in this regard at regular interval of time;

7.5.6 The person authorized shall comply with the provisions outlined in the Central
Pollution Control Board guidelines on “Implementing Liabilities for
Environmental Damages due to Handling and Disposal of Hazardous Waste and
Penalty”

7.5.7 1t is the duty of the authorized person to take prior permission of the State
Pollution Congrol Board to close down the facility.

7.5.8 The import§d hazardous and other wastes shall be fully insured for transit as well
as for arfg(qaccidental occurrence and its clean-up operation.

7.5.9 The sg’krd of consumption and fate of the imported hazardous and other wastes
shal‘{&)e maintained.

7.5.1

0 %‘é@‘ hazardous and other waste which gets generated during recycling or reuse or
Afecovery or pre-processing or utilization of imported hazardous or other wastes
A;” shall be treated and disposed of as per specific conditions of authorization.
W
'\'}OGPCB ID-21752 Page 8 of 9
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7.5.11
7.5.12

7.5.13

7.5.14

7.6
7.6.1
7.6.2

7.6.3

7.6.4

7.6.5
7.6.6
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The importer or exporter shall bear the cost of import or export and mitigation of
damages if any.
An application for the renewal of an authorization shall be made as laid down
under these Rules.
Any other conditions for compliance as per the Guidelines issued by the Ministry
of Environment, Forest and Climate Change or Central Pollution Control Board
from time to time.
Annual return shall be filed by June 30™ for the period ensuring 31% March of the
year.

SPECIFIC CONDITIONS UNDER HAZARDQUS WASTE RULES, 2016.

The authorized actual user of hazardous and other wastes shall maintain records
of hazardous and other wastes purchased in a passbook issued by the State
Pollution Control Board along with the authorization.

Handing over of the hazardous and other wastes to the authorized actual user
shall be only after making the entry into the passbook of the actual user.

In case of renewal of authorization, a self-certified compliance report in respect
of effluent, emission standards and the conditions specified in the authorization
for hazardous and other wastes shall be submitted to SPCB.

The occupier of the facility shall comply Standard operating procedure/
guidelines published by MoEF&CC or CPCB or GPCB form time to time.

Unit shall comply provisions of E-Waste Management Rules-2016.

The disposal of Hazardous Waste shall be carried out as per the waste
Management hierarchy.

This document is digitaily signed by Smt. D.P. Shah, Environmental Engineer

NO.GPCB/CCA-VRD-905(5)/1D:21752/
Issued To:

M/s. Bodal Chemicals Ltd. (Unit-VII)
Plot No. 804, Vill: Dudhwada,

Tal: Padra, Dist: Vadodara-394116.
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BY R.P.A.D,
No: GPCB/CCA-VRD-905/iD:21752/ Date:

To,

M/s. Bodal Chemicals Ltd. (Unit-VIL)
Plot No. 804, Vill: Dudhwada,

Tal: Padra, Dist; Vadodara-394116.

Sub: Correction to Consolidated Consent & Authorization (CC&A) Under Water
Act, 1974, Air Act, 1981 And Hazardous Waste 2008 Framed Under
Environment (Protection) Act, 1986.

Ref: 1) Your letter dtd.21/02/2018.

2) CCA order AWH-88988 Date of issue: 26/07/2017.
Sir,
. This has reference to the CCA order No. AWH-88988 Date of issue:
26/07/2017 issued vide letter no. GPCB/CCA-VRD-905/1D:21752/431375 dated
27/12/2017 under the provisions of the Water Act- 1974, Air Act- 1981 and Hazardous
Waste Rules, 2008 framed under Environmental (Protection) Act 1986.

Reference to your letter dtd. 21/02/2018 and inlight of the revised Hazardous
Waste Rules. 2016, the said CCA order is further corrected as under:

1. The condition no. (4.2) of 4 of CCA order is corrected as under:

(4.2) Total industrial effluent to be generated shall not exceed 622K L/day, out
of which concentrated effluent 148KL/day is sent to ZLD (Zero Liquid
Discharge), and rest 474KL/day shall be discharged into VECL channel
after conforming to the standard given in condition no. (4.6) of CCA
order No. AWH-88988 Date of issue: 26/07/2017.

2. All other conditions of CCA order No. AWH-88988 Date of issue: 26/07/2017
issued vide letter no. GPCB/CCA-VRD-905/ID:21752/431375 datcd
27/12/2017shall remain unchanged.

% For and on behalf of
<Y Gujarat Pollution Control Board
A . Dot
\Q: (Smt. D.P. Shah)
N Environmental Engineer
o'
)
N
Ggopy To: .
éol.'. The Regional Officer, G.P.C. Board. Vadodara.... For compliance and
> monitoring,
,0'9 2, Unit = 12.

K;&'
OQ'
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BY D,
No: GPCB/CCA-VRD-905(6)/1D:21752/
To,
M/s Bodal Chemicals Ltd. (Unit-VII)
Plot No.804, Vill: Dudhwada,
Tal: Padra, Dist. Vadodara-394116.

Sub: Amendmentto Consolidated Consent & Authorization (CC&A) Under Water
Act, 1974, Air Act, 1981 And Hazardous Waste 2008 Framed Under
Environment (Protection) Act, 1986.

Ref: 1) Your online CCA-amendment application no.136795dtd.04/06/2018.

2) CCA order no. AWH-88988dtd.26/07/2017 and CCA amendment order dtd :

14/06/18 .

3) CTE order dtd.09/01/2013 and 08/05/2015.
Sir,
This has reference to the CCA order no. AWH-88988dtd.26/07/2017issued vide letter
no.GPCB/CCA-VRD-905(5)/1D:21752/431375dated27/12/201 Tunder the provisions
of the Water Act- 1974, Air Act- 1981 and Hazardous Waste Rules, 2008 framed
under Environmental (Protection) Act 1986.

Reference to your applicationno.136795 dtd.04/06/2018 and inlight of the

revised Hazardous Waste Rules, 2016,the said CCA order is further amended as under:

1 Product list mentioned at condition no. 2 is amended for addition of following
items:
Sr. No. | Product ) Quantity
1 H-acid 150M'I/Month

.2 Beta Napthol S0OMT/Month
3 Acetanilide 650MT/Month
4 Acetanilide ChloroSulphonated mass | 500MT/Month
(Captive 300MT/Month)
5 Vinyl Sulphone {ASC based) 300M'T/Month
6 Reactive black dyes [Ramazo! dyes] | 1250MT/Month
7 Reactive red, yellow and other 500MT/Month
8 Direct acid dyes 1250MT/Month
9 _b'Cogeneration Power Plant SMW
.| Total 5200 MT/Month
v By product
lo Glaubber salt (from VS plant) 130 MT/Month
2 Glauber salt (from H-acid plant) 150MT/Month
+73 Acetic Acid 51 MT/Month
@;53' 4 Gypsum Sludge 850MT/Month
&

Clean Gujarat Green Gujarat
GPCB 1D0:21752 ISO-8001-2008 & I1SO-14001 - 2004 Certified Organisation 10f§
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SPECIFIC CONDITION :

¢ The condition no.3 of CCA order shall be read with additional condition alsc as

under :

(3.15) Applicant shall comply the circular of the GPCB issued vide office letter no:

3

GPCB/P-1/99/474905 dtd : 03/11/2018 i.e. They have to make arrangement
within 06 month for utilization of entirc spent acid generated from Vinyl
Sulphone in their captive consumption only & shall not sell/disposed outside.

The condition no.4.1 , 4.2 and 4.4 of CCA order are replaced and shall be read
as under:-

The total quantity of the industrial effluent to be generated from the
manufacturing process and other ancillary industrial operations shall be not
exceed 1027 KL/Day after expansion. Generated Industrial wastewater 370
KL/Day shall be reused in the process through evaporation & condensation
system and 452 KL/Day (427 KL/Day Industrial effluent + 25 KL/Day
Domestic effluent) shall be discharged in to ECP channel and 230 KL/Day high
concentrated  effluent shall be totally incinerated/spray dried in
incineration/spray dryer as per CPCB guidelines and hence there shall be zero
discharge of concentrated effluent .

The condition no.5.1, 5.3 & 5.4 of CCA order are replaced and shall be read as
under:-

(5.1) 'The following shall be used as fuel in Boiler, HAG and DG Set respectively.

Sr. No. Fuel Quantity
1 Lignite/Coal (Boiler-1) 1.25MT/Hr
2 Lignite/Coal (Boiler-2) 1.25MT/hr
3 Lignite/Coal (TFH 1) 0.5MT/hr
4 FO (Incinerator-1 (2000lit/hr)) | 0.25KL/hr
5 FO (Incinerator-2(1000lit/hr)) 0.10KL/hr
6  .2| Coal (IBR steam Boiler -3) 100MT/day
7 2~ | Coal (HAG) 20MT/day
8 Coal (TFH 15Lac kcal/hr) 8MT/day
4.9 Coal (TFH 6Lac kcal/hr) 3.5MT/day
o 10 Coal (IBR steam Boiler -4) IMT/day
%QJ 11 Coal (HAG-2Nos.- 35Lac kcal/hr) 20MT/day
&

(5.3 The flue gas emission through stack attached to following shall conform to the

< _following standards:

,5’ Sr. | Stack Attached To | Stack APCM Parameter | Permissible
&7 [ Ne. _ Height Limit
& I | IBR Steam Boiler-l | 37meter | Multi cyclone | Particulate | 150 mg/NM?
' (8MTH) | Matter
GPCB ID:21752 20f5




349

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
] Sector-10-A, Gandhinagar 382 010
AW A Phone : (079) 23222425
|/ (079) 23232152
GPCB Fax : (079) 23232156
Website . www.gpcb.gov.in
2 IBR Steam Boiler-2 Multi cyclone | SO2 100 ppm
(8MTH) NO 50 ppm
3 TFH (15 Lac Kcal/hr) Multi cyclone '
4 | IBR Steam Boiler- 30meter | Multi cyclone | Particulate | 150 mg/NM?
3(Existing) Matter
5 HAG 30meter | Multi cyclone | SOz 100 ppm
NOx 50 ppm
6 TFH for distillation
process of B-Naphthol Particulate 3
(15Lacs Kcal/hr) 30meter | Multi cyclone | Matter 150 mg/NM
(New) . SO,
7 | TFH for distillation NO, ;go ppe
process of B-Naphthol PP
(6Lacs Kcal/hr)(New)
8 IBR Steam Boiler for | 30meter | Multi cyclone | Particulate | 150 mg/NM?
MEE of Dyes (6TPH) Matter
(New) SOz 100 ppm
NOx 50 ppm
9 HAG (2Nos. -35Lacs | 20meter | Multi Particulate | 150 mg/NM?
Kcal/hr)-(New) cyclone/Bag | Matter
filter SO 100 ppm
NOx 50 ppm
10 | Waste steam 70meter | 2 nos of ESP | Particulate | 150 mg/NM’
generated by one unit Matter
of the company- SOz 100 ppm
{New) NO« 50 ppm

(5.4.) The process gas emission through stack/vent attached to various reactors,
process vessel shall conform to the following standards:

Stack | Stack Attached Stack APCM Parameter | Permissible
No. To, Height Limit
1 Chlorosulphonator | 15Smeter | Packed column | HCL 20mg/NM*
&Dg?&nposition followed by two | SO2 40mg/NM?
(Ex\i% ng) Venturi
o scrubbers
4 followed by
) alkali scrubber
2,%" | Neutralizer vessel | 15meter | Venturi NOx 25mg/NM3
lo™ of H-acid Plant scrubbers
R (Existing) followed by two
@{?y stage caustic
) soda scrubber

Clean Gujarat Green Gujarat

GPCB ID:21752 1SO-9001-2008 & ISO-14001 - 2004 Certified Organisation 3of§
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3 Isolation vessel of | 15meter | Four Venturi $02 40mg/NM?
H-acid Plani scrubbers NOx 25mg/NM3
(Existing) followed by

three stage
alkali scrubber

4 Spray Dryer -1 25meter | Two stage PM 150mg/NM?
Spray Dryer -2 (each) cyclone
Spray Dryer -3 : separator
Spray Dryer -4 followed by wet
(Existing) scrubber
Process vent from | 15meter | Alkali scrubber | SO2 40mg/NM?

5 fusion vessel
(Existing)

6 Incinerator-1 30meter | Quenching PM 100mg/NM?
(Existing) followed by

7 Incinerator-2 ventury
(Existing) scrubber
followed by
spray dryer

8 Chlorosulphonator | 15meter | Packed column | HCL 20mg/NM*
& Decomposition followed by two | SO2 40mg/NM?
{New) Venturi

scrubbers
followed by
alkali scrubber

9 Spray Dryer-1A | 30meter | Two stage PM 50mg/NM3
Spray Dryer -2A. | (each) cyclone :

Spray Dryer -3A separator
Spray Drye&-4A followed by wet
Spray Dryer-5 A scrubber
(New) \'¥
4. The hazarddus waste table mentioned at condition no.7.4 of CCA order is
amendeditreplaced and shall be read as under:
Srcfs  Category of Authorized Mode of Quantity
ﬁb{& Hazardous waste as disposal
K.\ per the Schedules
o'«y 1| 26.1- Schedule-I Disposal at M/s, Nandesari | 1350MT/Month
< (Process sludge from | Environment Control Litd
& filtration and (NECL) ~TSDF
&)&@ neutralization)
& 2 | 26.1 —Schedule-1 Disposal to TSDF siie sell | 315MT/Month
(Iron Sludge) out cement manufacturi

GPCB ID:21752 : 4of 5
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unit.
3 | 35.3 —Scheduie-I Included in CTO of 400-425MT/Moth
(ETP Sludge) Appollo dye chem )
4 | 37.2 —Schedule-I Disposal at M/s. Nandesari | 245MT/Month
(Incineration Environment Control Ltd
Ash/Spray drying) | (NECL) -TSDF :
5 | 36.1 —Schedule-T Disposal to CHWIF of 1.5-2MT/Month
(Distillation residue) | M/s. Nandesari
Environment Control Ltd
: (NECL)
6 | 5.1- Schedule-1 Disposal by selling to 150Lit/Year (max)
{Used Oil) registered re-refiners
7 | 33.1- Schedule-] Decontamination within @17000Nos./Month
(Contaminated factory premises.
Discarded container
liner )
8§ | B-15- Schedule-II Captive consumed in H- | 2100-2300MT/
(Spent Sulphuric | acid manufacturing Month (Out of 2300
acid) MT/M ie. 27600
MTPA , 17716.5
MTPA  shall be
utilized for
manufacturing of H-
Acid as per
passbock & rest
shall be utilized for
captive consumption
only.
9 | B-15-Schedule-II It will be reused for | 810-975MT/Month
(HC1 309{3) captive consumption for
Ly dyes manufacturing .
\‘“i»
5. All other, ¢conditions of CCA order no. AWH-88988 dtd.26/07/2017 issued vide
letter H»@‘\ GPCB/CCA-VRD-905(5)/1D:21752/431375 dated 27/12/2017 shall
rcmggn unchanged.
g.?? For and on behalf of
o Gujarat Pollution Control Board
&°
ol (Smt. D.P. Shah)

Enyironmental Engineer
Gujara“t‘

Sof &
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— GUJARAT POLLUTION CONTROL BOARD
- PARYAVARAN BHAVAN
Y 7 Sector-10-A, Gandhinagar-382 010
| /d Phone : (079) 23226295
GPCB Fax : (079) 23232156
Website : www.gpcb.ggv.in

By R.P.A.D

DIRECTION UNDER SECTION 33(A) OF THE WATER (PREVENTION AND
CONTROL OF POLLUTION) ACT-1974 [HEREINAFTER REFERRED TO AS THE
“WATER ACT”] AS AMENDED FROM TIME TO TIME.,

WHEREAS you M/s. Bodal Chemical Ltd. (Unit-7) are carrying out industrial activity at- plot
no. 804, Village-Dudhwada, Ta-Padra, Dist-Vadodara-394116.

AND WHEREAS, the Board has granted you Consolidated Consent & Authorization (CCA)
under the provisions of Water Act-1974, Air Act:1981 and Hazardous and Other Waste Rule-
2016 by its order no. AWH-88988 dated 26/07/2017, which is valid up to 30/06/2022 for
operation of the industrial plant.

AND WHEREAS closure order was issued under Section 33-A of the Watci' (Prevention and
Control of Pollution) Act, 1974 with effect after 15days vide letter No. GPCB/CCA-VRD-
905(8)/ID-21752/568010 dated 18/09/2020.

AND WHEREAS, in compliance to closure order you have submitted revocation application
with undertaking on stamp paper of Rs.300/- stating that you will comply the environmental
laws and submitted required documents. And submitted bank guarantee of Rs.10,00,000/- (On
Ten lac only) valid up to 25/09/2021.

AND WHEREAS, you have paid interim Environment Damage Compensation of
Rs.12,60,000/- (Twelve lacs sixty thousand rupees only) to the board.

AND WHEREAS revocation order was issued under Section 33-A of the Water (Prevention and
Control of Pollution) Act, 1974, vide letter No. GPCB/CCA-VRD-905(9)/ID-21752/602676;
dated 04/10/2021.

AND WHEREAS, during the inspection of your industrial plant by the officers of the Board on
24/03/2022 & 25/03/2022, following non-compliances are observed:

e Unit is not having flow measurement at source of effluent generation and strategic stages
of EMS and therefore no data at various stages are maintained.

® Gap of 1214.65 KL/month observed in effluent generation recorded. This indicates that
about 44% of effluent generation is not recorded.

e Gap of 72.63\(i’<.[./month observed in effluent generation recorded from VS manufacturing.
This indicatés that about 2.8% of effluent generation is not recorded.

o Unit igmbt having flow measurement at feed of spray dryer hence exact quantity of
conqéitrated ML spray dried could not be calculated.

o Ur;fP is not having flow measurement at intermediate effluent storage tank to MEE feed
litie, hence exact quantity of B-Napthol effluent treatment could not be calculated.

ﬁ,%nit has discharged more effluent than the consented quantity in month of OCT-2021-

+ 13891 KL, NOV-2021-14487 KL and DEC-2021-15517 KL. (CCA Quantity-452 KL/Day
5’? i.e. 13560 onth)

ean Gujarat Green Gujarat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation

GPCB ID:21752 1
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3 way valve system provided at OCMS to return back non-conforming effluent is having
pipe connected to final disposal tank of treated effluent, which should actually be
connected to collection tank for retreating such effluent.

* Unit has provided OCMS for measuring quality of effluent being discharged into VECL,
however, flexible pipeline & open tray type arrangement connected to sensor box is
provided, which is not temper proof & false/misleading results might be shown by diluting
effluent manually in open tray.

* Unit has not provided OCMS facility before and after their discharge point into VECL as
per Directions of the Board.

¢ Provided Auto sampler with OCMS was found idle during visit.

e IOT valve provided on final treated effluent discharge line into VECL, is not observed to

be tamper proof and it can be operated/manipulated by member unit also.

AND WHEREAS, Unit has not provided flow meters at every stage of effluent conveyance
and treatment. Besides there are lots of effluent conveyance pipelines provided to and
from EMS without color coding, nomenclature and indication of flow direction. Also the
internal conveyance pipelines are not fully made above ground and passing beneath the
ground at places, which hampers tracking of effluent conveyance system holistically.

AND WHEREAS, This indicates chances of arrangement made for surreptitious and
unauthorized discharge of untreated/partially treated effluent. This is also reflected in the
huge pollution load added in ZONE-III as worked out from the RTOMs of VECL at
Karakhadi & Vedach during Dt. 17/03/2022 (restart of VECL after shutdown) to Dt.
29/03/2022 as below:

Contribution of COD in mg/l by Zone-3
. RTOM at o
During period | RTOM at Vedach Karakhadi Addition of COD
17/03/2022 (Downstream) ¢ load
(restart of A (Upstream) (A-B)
VECL afier B
shutdown) to MAX | Average | MAX | Average | MAX | Average
29/03/2022
2346 649 321 213 2025 436

UNDER THE CIRCUMSTANCES, I, D.P. Shah, Senior Environmental
Engineer of the Gujarat Pollution Control Board Re-Implement the direction of 18/09/2020
under Section 33(A) of The Water (Prevention and Control of Pollution) Act-1974 as under:
> To prohibit,you from operation of industrial Plant after 15 days, and after 1§
days sto ererating industrial Plant safely and be ensure that then industrial shall
be stog\ perating.
> To prohibit you from operating industrial Plant if operated through Captive
RgWer Plant and/or D. G. Sets after 15 days.
>  Fo direct the concerned authority to stop supply of electricity (except single
<> phase) and water with effect after 15 days.

%6;% To direct s‘ubmission' of Rs.20,00.000 (Twenty Lakh Rupees only) Bank
o Guarantee with revocation application.
<> Unit is liable to pay Environment Damage Compensation (EDC) to the
o Board
{, o
s
X5
&

O

GPCB ID:21752 2
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GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN

U Y 7 Sector-10-A, Gandhinagar-382 010
a1 /4 Phone : (079) 23226295
GPCB Fax : (079) 23232156

Website : www.gpcb.gov.in

If the above directions are not complied, you are liable for prosecution under

Section 41(2) of the Water (Prevention and Control of Pollution) Act-1974 which provides

punishment with imprisonment for a term not less than one year and six months and may
extend to six years and with fine.

For and on behalf of

Gujarat Pollution Control Board

D P/-.m.k
(D.P. Shah)
Senior Environmental Engineer

NO: GPCB/CCA-VRD-905(9)/1D-21752/ Date:

Issued to: -

M/s. Bodal Chemical Ltd. (Unit-7)
Plet'no. 804, Village-Dudhwada,
a-Padra, Dist-Vadodara-394116.

By. RP'A'D.
Copy To:
1. The Deputy Engineer, 2. The Dy. Engineer (O&M)
Madhya Gujarat Vij Company Ltd., Madhya Gujarat Vij Company Ltd.
Race Course, Vadodara. Sub-divisional Office, Padra,

Ta: Padra, Dist: Vadodara.

With a request to disconnect the supply of Electricity (except single phase) with 15 days effect
from the date of issue of this order of the industrial plant of M/s. Bodal Chemical Ltd. (Unit-7)
are carrying out industrial activity at- plot no. 804, Village-Dudhwada, Ta-Padra, Dist-
Vadodara-394116, and intimate to us accordingly.

For and on behalf of
,;;: Gujarat Pollution Control Beard
\ﬂi? /
By
\Q‘ (D.P. Shah)
S Senior Enviroumental Engineer
Copy to: &*
1. Fhe Regional Officer, GPCB, Vadodara......... For monitoring & verification of

“the compliance.
2.g" Unit-12

& Clean Gujarat Green Gujarat
1SO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation

GPCB ID:21752 3
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INDIA STAMP DUTY GUJARAT

Bank Guarantee Agreement

In the consideration of the Chairman, Gujarat Pollution Control Board, Paryavaran Bhavan,
Sector 10 A, Gandhinagar-382010 (hereinafter referred to as “the Board”) having agreed to
industrial unit of M/s. Bodal Chemicals Ltd.(Unit-V1l) Block No: 805, Village: Dudhwada, Ta.:
Padra, Dist.: Vadodara (hereinafter referred to as “Company Unit’) process required under
direction order no. GPCB/CCA-VRD-905(9)/ID-21752/658506 dated 08/04/2022 on
production of Bank Guarantee for Rs. Twenty Lakh only (Rs. 20,00,000/-) we Union Bank of
India, Industrial Finance branch, C.U. Shah Chamber, Ashram Road, Ahmedabad-380009
(hereinafter referred to as ‘the Bank”) at the request of the said Unit, do hereby undertake to
pay to be Board an amount not exceeding Rs. Twenty Lakh only (Rs. 20,00,000/-) on behalf of
M/s. Bodal Chemicals Ltd. (Unit-VIl) Block No: 805, Village: Dudhwada, Ta.: Padra, Dist.:
Vadodara. The Bank hereby undertakes to pay the amount due and payable under this
guarantee without any demur, merely on demand from the Board that the amount claimed is
due for the reason of non-fulfilment of conditions of consolidated consents &
authorization/undertaking by the Unit shall be conclusive as regard the amount due and payable
by bank under this guarantee shall be restricted to an amount not exceeding Rs. Twenty Lakh
only (Rs. 20,00,000/-).

1. The bank undertakes to pay the Board any money on demand not withstanding any dispute
or dispute raised by the said company unit in any or proceeding pending before any Court of

7 Ao 183 5020 oo03022_
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Tribunal or Board against the Board relating thereto our liability under this present being
absolute and irrevocable.

. The payment so made by the Bank under this agreement shall be valid in discharge of our

liability and company unit shall have no claim against us in making such payment.

. The bank further agrees that guarantee herein contained shall remain in full force and effect

during the period that it shall continue to be enforceable till date 10-04-2023 & it has been
fully and properly carried out and complied by the said unit and accordingly discharges this
guarantee. Unless the demand or claim under this guarantee is made on the bank in writing
on or before 10-04-2023. The Bank shall be discharged from all liability under this guarantee

thereafter.

. The Bank further agrees with the board that the Board shall have the fullest liberty without

our consent and without affecting in any manner our obligations hereunder to vary any of the
terms and conditions or to extend the time limit to verify compliance and the bank shall not
be relived from our liability by reason of any such variation or extension be granted to the
said unit or for any forbearance, action commission on the part of the Board or for any
indulgence by the board to the Unit or by any of such matter or thing whatsoever which
under law relating to sureties would but for this provisions, have effect of no relieving the
bank.

. The guarantee will not be discharged due to the change in the constitution of the bank or

Company unit.

. The Bank undertakes not to revoke this guarantee during its currency except with the

previous consent of the Board in writing.

. Notwithstanding anything contrary contained in any law for the time being in force or

banking practice, this guarantee shall not be assignable or transferrable by the beneficiary.
Notice or invocation by any person shall not be entertained by the Bank. Any invocation of
guarantee can be made only by the beneficiary directly.

NOTWITHSTANDING anything contained herein:-

1) Our liability under this bank guarantee shall not exceed Rs. Twenty Lakh only
(Rs. 20, 00,000/-).

2) The bank guarantee shall be valid up to 10/04/2023.

3) Further a claim period of Nil from expiry date of the Bank Guarantee is available
to make a demand under this Bank Guarantee. We are liable to pay the

% \\
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guarantee amount or any part thereof under this Bank Guarantee only and only if
you serve upon us a written claim or demand on or before 10/04/2023.

4) At the end of expiry of the validity period, unless an action to enforce the claim
under this guarantee is initiated before the Court or Tribunal on or before 12
month after the expiry of the validity period, all your rights under this Bank
Guarantee shall stand extinguished and we shall be relieved and discharged
from all our liabilities and obligations under this Bank Guarantee irrespective of
return of original Bank Guarantee.

Place: Ahmedabad Signature:

Date: 12/04/2022 ([<»0Y.2022%/

For, Confirmation of this B

an
Guarantee Please Emaijj tc‘:
ecc@uni.onbankofindia.com
or Call on : 022-22892299

h3?3
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DETOX GROUP

‘is a valid member of




DETOX INDIA

operated by () veouia

Certificate

L Certificate No.: 1200000193
To Whomsoever it may concern

This is to certify that

BODAL CHEMICALS LTD. (UNIT-7)
PLOT NO. 804,
VILL: DUDHWADA,
TAL: PADRA,
VADODARA
is a valid member of

DETOX INDIA PRIVATE LIMITED

Jor
Integrated Common Hazardous Waste Management Facility

This membership is valid for a periqd of

5 Years

For, Detox India Private Limited

Date of Issue : 28.01.2021
Date of Expiration: 27.01,2026

Place of Issue  ': Surat " Director

SUBJECT TO SURAT JURISOICTION

Detox India Private Limited
(Formerly : Ankleshwir Cleaner Process Techhology Centre Pvt, Ltd.)
R.8.No. : 418, Vill. : Juna Kataria, B/h. Gail Purnp Station; Samakhiali-Radhanpur Highway, Tal. : Bhachau, Dist, - Kutch-370 150 {Guj.} INDIA
Corporate Office : Detox House, Opp. Gujarat Sarmachar Pfess, Udhna Darwaja, Ring Road, Surat-395 002 (Guj.) INDIA
.. Ph 4912612351248, 2346181 E-mail : info@detoxindia corn | CIN: U90000GJ2010PTCO60122
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BHARUCH ENVIRO INFRASTRUCTURE LIMITED ]

HE

23rd December, 2017

BODAL CHEMICALS LTD, (UNIT- 7)
BLOCK NO.804, 804, 807 TO 822, 839 & 849,
VILLAGE: DUDHWADA, i
TAL: PADRA, i
VADODARA |

Sub: f ymr n

Eacijlity. ;

Dear Sir,

Ankleshwar. You have booked quantity of ear. Your
Membership No. is CI/OBD/126.

Ihanking you,

Yours faithfully,
For, BHARUCH ENVIRO INFRASTRUCTURE LTD.

AUTHORISED NATORY

—

CIN No.: U45300GJ1097PLCO32896
ks Office : Piot No. 9701-16 GIDC Estate, Post Box No. 82, J\nkioshwar 393 002, Dist. : Bharuch (Gujarat)
worke! Phones (02648) 253136, 225228 « Fax : (02646) 222849 + Evonell
Regd. Office : Piot No. 117118, GIDC Estate, Ankiesthwar 353 002,Dist.: Bharuch. (Gujarat)
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BHARUCH ENVIRO INFRASTRUCTURE LIMITED

BEIL

HE>

DATE 19/12/2013

To,

Bodal Chemicals Ltd. (Unit - vII)

Block No.804, 805, 807 to 822, 839 & 849,
Village: Dudhwada,

Taluka: Padra,

Dist: Vadodara.

Dear Sir,

We hereby certify that you have become mernber for the common
incineration facility of Bharuch Enviro Infrastructure Ltd., at GIDC,
Ankleshwar. You have booked quantity of 100 MT/Year. You have
paid Registration fees for common incinerator membership. Your
Membership No. is CI/OBD/126.

Waste will be accepted after submitting valid authorization of e
Thankisgase.,

Yours faithfully, ‘
For, BHARUCH ENVIRO INERASTRUCTURE LTD.

AS

ED SIGNATORY

y S

" VWorks Office : Plot No. 8701-18 GIDC Estate, Post Box No. 82, Ankleshwar 393 002, Dist. : Bharuch {Gujarat)
Phones (02648) 253138, 225228 « Fax : (02646) 222849 » E-mall : panjwanla@uniphosg.com
Regd. Office : Piot No. 117-118, GIDC Estate, Ankieshwar 393 002,Dist.: Bharuch. (Gujarat)

Z@ﬁ

True Copy

’
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BopAL CHEMICALS L TD.

{GOVT. OF INDIA RECOGNISED EXPORT HOUSE)
Registered Office : Plot No 133/‘24 Phaan i, Jl.D.C., Vatva, AHMEDABARD - 382 445. INDIA.

Prone : 0091 75 25873 8437, ,J58E 4020, W83 6051, 2583 1684 FAX : 0081 79 2583 6052, 2545 2928 ~

“-mai! ; bodal@bodal.com, ramesi *el@boda! com Website : www.bodal.com %-{z
To, Dt: 05/06/2014
Managing Director,

Vadodara Enviro Channel Limited,
Plot No: 304/1, 317 & 318,

At and Post-Dhanora,

Dist: Vadodara-391 346.

Dear Sir,
¥

Sub: Fayment towards Real Time Online Monitoring System.
Ref: Your Letter No: VECL/DHN/MD/1272 Dt: 30/12/2013

We here with acknowledge receipt of above letter where in you have let us know about installation of
Real Time Online Monitoring System in view to monitor major polluatants available in the treated
waste water instantly.

In continuance and as directed in your letter, we are enclosing here with a cheqe for Rs2520000/-
(Rupees Twenty-Five Lacks and Twenty Thousand) only vides Instrument No: 461959 Dt: 04/06/2014
only towards cost of an instrument (including 5 % of VAT) drawn at Bank of India Coorporate Banking
Branch Ahmedabad.

Therefore, you are requested to issue us advice as discussed over phone along with a copy of invoice
for accounting purpose only.

This payment is being made to VECL for and on behalf and consent with the management.
Thanking you.
Yours truly,

For: Bodal Chemicals Limited (Unit-7)

Authcrized Signatorv
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GGG HIRARE ST AHMEDABAD CORPORATE BANKING Branch™ | | U4-06-14" ]

! E\Tzﬁ 2T gf@:ﬂ - : B3MF iNDIA VALID FOR TﬁﬁEE MQNTHS FROM THE DAfE O.F.ISS"JE

IEAQHEIG, IORIT — 3¢o00q Ahmedabad, Gujarat - ‘ L1 I
IFSC : BKID0002035 ' '&7 eg%AYEE ONL D D M M YYY Y
Pay VADODARA ENVIRO CHANNEL LIMITED o iemwOrBearer
V99 Rupees  Twentyfive Lakh Twenty Thousand Only P A
s X  **25,20,000/- |
1. 9. v . S
Alc No. s L S  BODAL CHEMICALS LTD.

PAYABLE AT ALL OUR BRANCHES IN CLEARING : ﬂj‘f’i‘&

Pl Please sign above

*LE LGSR 3A00L300WI 00789 13

True Copy'
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